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1-bard Shri. E...itnaik, learned counsel 

for the applicant and Shri U.B.Mohapatr, 

learrd tdditiona1 Standing Counsel for the 

espondents. rused the contents of the 

iginal Application. The applicant entered 

into service as sUbstitub2 b..D.Milman in 

the year 1984 under R.M.S.'N' Jjvijfl at 

Ehuba ne swar Branch on mont hly wages • He is 

51. No.12 in the revised duty particulars 

of 	against the vacancies of LDMM of 

SRO, Bhubaneswar (4 'nnexuxe-1). The applicant' 

counsel says that this is officially prepared 

His claim, is that 51. No. 1 to 10 got regular 

appointment. The Sub Record )fficer (es. 5) 

allod the applicant work a 	ily Mazdoor 

Worker at the rate of .25/- per day. He has 

bee n c ont mu in g since 1990 as pRX 4 1a i ly 

14azdoor Worker • His gr leva nce is a gd inst the 

order passed by the Chief Post ister Genera 

by which three posts of E.t.i4.M. have been 

transferred from establishrrent of P..M.. to 

the establishment di f $urintendent of P°st 

Offices, Bhubaneswcir. The applicant states 

that when hia turn came in fact he is N0.3 

in Annexure-2) he finds that the posts have 
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transferred to another range. In this regard 

nnexure-4 is the representation to the senior N - 

urrintefldeflt, 	.i1. 	1 N' LJiViSi0n, Cuttack 

where in the entire background of the applicant's )& 

case has  been n nt ioned • it hd  s to be noted tht < 	 a- 
it is the Lhief Post liaster (fleral, 	OriSsa 

Circle, I3hubaneswar, who ordered the transfer 

the posts of EDMM apoare rxt ly de pr iv ing the 

applicant of consideration for regularisatiofl. 

The applicant's  c oun se 1 is ddvised to send a 

representation to the Chief Post FFELster Gerra 

in this regard. The applicant sl IT-ke a 

representation before the Chief Post ML ster 

General, OrissaCircie, jhubaneswar, within 

ten days from the date of receirt of a copy 

of this order. 'Lhe Chief Post ?ster Gerral 

shall consider the applicant's case, give him 

a right of personal hearing, and dispose of the 

representat ion within four weeks from the datej 

of filing of the representation. Till such tirr ,q 	eef7 

a s  the applicant's representation is considered 

and disposed of, if the transferred posts are 

not utilised ahd filled, they shall not be 

filled up. 

The Original Application is disposed of. 

Hand over copies of the orders to the 

counsel for both sides.  
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